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Under Section 18(1) read with Section 14 and 15 of the National Green
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Corporation (hereinafter referred as MTPS, DVC) for plying of h%gvy’ vehicles
used by them for carrying fly ash and dust coal. The said two Organizations
are lying and situated within a hand shake distance from Village- Latiabani
and they are creating havoc pollution due to fly ash and coal dust from Coal
Handling Plant (hereinafter referred as CHP), crusher dust, soils and also
accumulated dusts due to plying of heavy vehicle been used by them and
transport contractor for which the life from of the surrounding villagers
became miserable and to that the said organizations are reluctant from
taking any steps for stopping such heavy pollution on daily basis. The local
villagers formed a committee namely Janoswastho O Poribesh Sachetonata
Committee to save the lives of local people from and they made several
requests to the respondent authorities to look into the matter by taking
effective measures by stopping such heavy pollution due to fly ash, coal dust
CHP, crusher dust, soils and accumulated dusts due to using of heavy
vehicles. The members of the said committee submitted several
representations before the concerned respondent authorities ventilating their
grievances with the request to take effective steps against MTPS, DVC and
M/s. NUVOCO Cement Factory but inspite of receiving of the same they are
reluctant to take any sort of effective steps in the matter to protect the
environment and lives of the poor people of the villages. That on the basis of
the complaint lodged by them, the Divisional Head IPC-II, Central Pollution
Control Board wrote to the Member Secretary, West Bengal Pollution Control
Board to investigate the matter at the earliest and to take necessary action.
Also, the erstwhile Secretary of the said Committee wrote to the Ministry of
Environment, Forest and Climate Change, Government of India ventilating
the grievances of the local villagers and to that the Scientist ‘E’, Ministry of
Environment, Forest and Climate Change wrote to the Member Secretary,
Central Pollution Control Board and West Bengal Pollution Control Board to
take steps in the matter but no steps have been taken from their end.
Further, on repeated occasions they met the Member Secretary of both
Central Pollution Control Board and West Bengal Pollution Control Board to
look into the grievances as raised by the committee for stopping such heavy
pollution been created by both MTPS, DVC and M/s. NUVOCO Cement
Factory and in this regard the Deputy Secretary, Government of West Bengal
requested the Member Secretary, West Bengal Pollution Control Board for
action taken report and necessary steps vide Memo dated 07.11.2023.
Inspite of receiving all such complaint no steps have been taken till date and
the life of the villagers have become miserable, and as such this Original
Application.

SYNOPSIS
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14.02.2022 Representation made by the Janoswartha O Paribesh
Sachetonata Committee to Union Minister for Environment,
Forest and Climate Change.

22.06.2022 Scientist ‘E’ from MoEF &CC requested the Member
Secretary CPCB and WBPCB to investigate into the matter
and submit Action Taken Report.

24.12.2022 Representation made by the Janoswartha O Paribesh
Sachetonata Committee to Chief Manager, Mejia Thermal
power Plant DVC.

31.01.2023 Representation made by the Janoswartha O Paribesh

Sachetonata Committee to Chairman, Central Pollution |
Control Board.

14.02.2023 to
24.05.2023

Numbers of Complaints were made by the Janoswartha O
Paribesh Sachetonata Committee through Emails to CPCB,
WBPCB and the Environment Department.

14.03.2023

Divisional Head IPC-II requested the Member Secretary
WBPCB to investigate into the matter and submit Action
Taken Report.

01.06.2023

The Janoswartha O Paribesh Sachetonata Committee
requested for Action Taken Report from Union Minister for
Environment, Forest and Climate Change against the Mejia
Thermal power Plant DVC against the complaints made.

17.11.2023

The Deputy Secretary, Govt. of West Bengal requested the
Member Secretary WBPCB to investigate into the matter
and submit Action Taken Report.

20.04.2025

Original Application filed before the Hon’ble National Green
Tribunal, Eastern Zonal Bench at Kolkata.
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DETAILS OF THE APPLICATION:

O.A. No.

of 2025

In the matter of:

An application under Section 14,
18(2)(e)
Tribunal Act, 2010 and Rule 8 of
the

of the National Green
National Green Tribunal
(Practice and Procedure) Rules,
2011;

And

In the matter of:

Manik Mandal, son of Late Akul

Mandal, residing at Village-
Latiabani, P.O.

District- Bankura, Pin- 722133.

Gangajaghati,

......... Applicant.
-Versus-
The Union of India & Ors.

...... Respondents

1. PARTICULARS OF THE APPLICANT :-
Manik Mandal, son of Late Akul Mandal, residing at Village-
Latiabani, P.O. Gangajaghati, District- Bankura, Pin- 722133.
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PARTICULARS OF THE RESPONDENTS :-%i:\
Union of India, service through the Ministry of ‘:E‘mnment,
Forest and Climate Change, Government of India, represented
by its Secretary Indira Pariyavaran Bhawan, Jor Bagh, Aliganj,

New Delhi-110003. Email: secy-moef@nic.in;

Scientist E, Ministry of Environment, Forest and Climate
Change (CP Division), Government of India, IPB Bhawan, Jor

Bagh, Aliganj, New Delhi-110003. Email: sonu.singh@nic.in;

Director, CP Division, Ministry of Environment, Forest and
Climate Change, Government of India, Indira Pariyavaran
Bhawan, Jor Bagh, Aliganj, New Delhi-110003. Email: secy-

moef@nic.in;

Department of Environment, Government of West Bengal
through the Addl. Chief Secretary, “Pranisampad Bhaban”, 5th
Floor, LB-II, Sector- III, Bidhannagar, Kolkata- 700106. E-mail:

psecy.env-wb@gov.in, acsenvwb@gmail.com;

Central Pollution Control Board, through its Regional Director,
having office at Southend Conclave, Block — 502, 5t & 6t Floor,
1582, Rajdanga Main Road, Kolkata- 700107. Emalil:

mkbiswas.cpcb@nic.in;

West Bengal Pollution Control Board, service through the
Chairman, Paribesh Bhawan, 10A, LA Block, Sector-III, Kolkata-
700106.Email: chrmn.wbpcb-wb@bangla.gov.in;
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Mejia Thermal Power Station, under = Valley
Corporation, service through its Chairman, DVC Head Quarters,
DVC Tower, VIP Road, Kolkata-700054. Email:

chairman@dvc.gov.in;

Chief Engineer and Project Head, Mejia Thermal Power Station,
DVC, Durlavpur, P.O. MTPS, District-Bankura, Pin-722183.

Email: praduman.sah@dvc.gov.in;

M/s. NUVOCO Cement Factory, service through its Managing
Director, at Village- Latiabani, P.O. Gangajalghati, District-

Bankura, Pin- 722133 Email: secretarial.desk@nuvoco.com;

District Magistrate, Bankura, P.O., P.S. and District-Bankura,
Pin-722101. Email: dm-bank@nic.in;

Gangajalghati Gram Panchayat through its Secretary, P.O.
Gangajalghati, District- Bankura, Pin- 722133. Email:
gp.gghati@gmail.com;

Superintendent of Police, Bankura District Police, Rabindra
Sarani, Bankura, P.O., P.S. and District-Bankura, Pin-722101.

Email: spbankura@gmail.com;

Inspector-in-Charge, Gangajalghati Police Station, Post Office-
Gangajalghati, District-Bankura, Pin-722133. Email:
psgghati@policewb.gov.in;
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3. PARTICULARS OF THE ORDER AGAI /“ THE
INSTANT APPLICATION IS MADE:- =

The instant application begs to be filed before the Hon’ble
National Green Tribunal against the purported negligence on the part
of the respondents to take follow up action and necessary steps
against MTPS, DVC due to havoc pollution created from fly ash, coal
dust CHP crusher dust and soils and also accumulated dusts from
M/s. NUVOCO Cement Factory due to dust in both sides of NH-60
due to plying of heavy vehicle used by them.

4. JURISDICTION OF THIS TRIBUNAL:-

The applicant states that the instant application relates to
causing of huge pollution due to fly ash, coal dust (CHP), crusher
dust, soils and other dusts from M/s. NUVOCO Cement Factory and
MTPS, DVC for plying of heavy vehicles used by them for carrying fly

ash and dust coal.

5. FACTS OF THE CASE:-

5.1 That the applicant is a citizen of India and residing nearest to
MTPS Mejia and M/s. NUVOCO Cement Factory at Village-
Latiabani within P.S. Gangajaghati, District- Bankura.

52  That the said two Organizations namely MTPS Mejia and M/s.
NUVOCO Cement Factory are lying and situated within a hand
shake distance from Village- Latiabani and they are creating
havoc pollution due to fly ash and coal dust (CHP), crusher
dust, soils and also accumulated dusts due to plying of heavy
vehicle been used by them and transport contractor for which

the life of the surrounding villagers became miserable and to
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That in this regard the local villagers formed a committee

namely Janoswastho O Poribesh Sachetonata Committee to
save the lives of local people from heavy pollution and they
made several requests to the respondent authorities to look into
the matter by taking effective measures by stopping such heavy
pollution due to fly ash, coal dust CHP, crusher dust, soils and

accumulated dusts due to using of heavy vehicles.

That your applicant and other members of the said committee
submitted several representations before the concerned
respondent authorities ventilating their grievances with the
request to take effective steps against MTPS, DVC and M/s.
NUVOCO Cement Factory but inspite of receiving of the same
they are reluctant to take any sort of effective steps in the
matter to protect the environment and lives of the poor people of

the villages.

Photocopy of the representations are annexed herewith and

marked as Annexure “A” collectively.

That your applicant came to know that on the basis of the
complaint lodged by them, the Divisional Head IPC-II, Central
Pollution Control Board wrote to the Member Secretary, West
Bengal Pollution Control Board to investigate the matter at the
earliest and to take necessary action which may be informed to

the complainant.

Photocopy of the said memo dated 14.02.2023 is annexed

herewith and marked as Annexure “B”.
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That in this regard the erstwhile Secr _
Committee wrote to the Ministry of Environmeﬁt, Forest and
Climate Change, Government of India ventilating the grievances
of the local villagers and to that the Scientist ‘E’, Ministry of
Environment, Forest and Climate Change wrote to the Member
Secretary, Central Pollution Control Board and West Bengal
Pollution Control Board to take steps in the matter but no steps

have been taken from their end.

Photocopy of the letter dated 22.07.2022 is annexed herewith

and marked as Annexure “C”.

That your applicant on repeated occasions met the Member
Secretary of both Central Pollution Control Board and West
Bengal Pollution Control Board to look into the grievances as
raised by the committee for stopping such heavy pollution been
created by both MTPS, DVC and M/s. NUVOCO Cement Factory
and in this regard the Deputy Secretary, Government of West
Bengal requested the Member Secretary, West Bengal Pollution
Control Board for action taken report and necessary steps vide
Memo dated 07.11.2023.

Photocopy of the said memo dated 07.11.2023 is annexed

herewith and marked as Annexure “D”.

That inspite of receiving all such complaint no steps have been

taken till date and the life of the villagers are miserable.

That with respect to heavy pollution caused by MTPS, DVC and
M/s. NUVOCO Cement Factory besides NH-60 the Ministry of
Environment, Forest and Climate Change, Government of India

and also the Central Pollution Control Board and West Bengal
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your applicant has no other adequate and alterr&é&ive remedy
open except to file the instant application before the National
Green Tribunal, Eastern Zone Bench, Kolkata and the relief as
prayed for, if not granted, the applicant will suffer irreparable

loss and injury.

That the applicant had taken some of the photographs showing
how much pollution is occurred in the said Village as well as
local area and the same are annexed herewith and marked as

Annexure “E”.

GROUNDS:-

For that the inaction, non-action and/or negligence on the part
of the respondent authorities by not taking any steps for
stopping heavy pollution due to fly ash, coal dust, CHP crusher
dust, soils and accumulated dusts due to use of heavy vehicle at
the instance of MTPS, DVC and M/s. NUVOCO Cement Factory
is bad, arbitrary, illegal, erroneous, malafide and gross injustice

upon the applicant.

For that the Ministry of Environment, Forest and Climate
Change, Government of India have some statutory duties and
responsibilities for stopping the heavy pollution by using water
canons, plating trees and other applicable measures as required

but they are sitting idle over the issue.

For that effective steps should be taken against the authorities

of MTPS, DVC & M/s. NUVOCO Cement Factory and transport
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them.

For that the poor people at large would be protected
immediately by stopping immense air pollution been caused due
to fly ash, coal dust (CHP), crusher dust, soils and accumulated
dusts due to use of heavy vehicle at the instance of MTPS, DVC
and M/s. NUVOCO Cement Factory.

For that the whole object of law has seriously been frustrated due

to negligence on the part of respondents.

For that steps should be taken immediately to opt for alternative/
effective measures and/or technology to save the lives of the local
villagers and also to protect the environment from such heavy

pollution being emitted by both the organizations.

LIMITATION:-

The instant application is within the limitation as prescribed

under the law.

CAUSE OF ACTION:-

The plying of vehicles carrying fly ash, coal dust (CHP), crusher
dust, soils and accumulated dusts is continuing day and night
and hence the cause of action is continuous in nature. The cause
of action of this instant application is well within the jurisdiction

of the National Green Tribunal, Eastern zonal bench at Kolkata.

INTERIM ORDER IF ANY PRAYED FOR:-

Pending disposal of the application, the respondents MTPS, DVC
and M/s. NUVOCO Cement Factory shall be directed to take all
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of fly ash, coal dust (CHP) crusher dust, soils an

dusts due to using of heavy vehicle.

RELIEF SOUGHT FOR:-

The applicant prays for following reliefs :-

Direction upon the concerned respondent authorities to take
immediate steps and/or action to stop the heavy pollution being
created at the instance of MTPS, DVC and M/s. NUVOCO
Cement Factory by emitting fly ash, coal dust, CHP crusher dust,
soils and accumulated dusts due to use of heavy vehicles
immediately which is causing sufferance to the people at large in

default.

Direction upon the respondents to opt for appropriate measures
and/or technology to reduce and/or stop such heavy pollution at
the instance of both the organizations, in order to save the

environment as well as the local villagers.

Direction upon the respondents to produce all the relevant
records before this Learned Tribunal for conscionable justice in

this matter.

And to pass such other order or order as the Learned Tribunal

may deem fit and proper.
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VERIFICATION

[, Sri Manik Mandal, son of Late Akul Mandal, aged about 32 °
years, by faith- Hindu, by occupation — unemployed, residing at Village-
Latiabani, P.O. Gangajaghati, Disfrict— Bankura, Pin- 722133, do hereby-
verify that the contents of paragraphs no.1, 2, 3, 4, 5.1 and 5.3 are true
to my knowledge and those made in paragraphs 5.5 and 5.7 are based on
information and those made in rest paragraphs and prayer portions are
my respectful submissions before this Hon’ble Tribunal and I have not
suppressed any material facts in this case and do also verify and sign the
above verification of the applicant at the chamber of the Learned

Advocate-on-Record.

Moo e mndod_

Identified by me DEPONENT

[ handsa Gup ta W aomal -

Advocate

affirmed and declaved
before me on identifi .
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Date: 24.12.2022

To,

The Chief Manager,

Mejia Thermal Power Plant DVC,
P.O- MTPS, P.S- Gangajalbati,
District- Bankura, Pin- 722183.

Sir,

From the year 2004 till now we have been appealing to you to seek proper
solution and remedy for the following burning and harmful matter, but you are
taking the matter very lightly without any permanent solution and covering up the
matter Day after day. Di villages are subjected to extreme suffering in various ways
and the normal life of the villagers and the people of the area is seriously disturbed
he is seriously disturbed, they cannot live or live normally, which is the basic right.

1. The problem that fly ash are coming from 700 acre of DVC, MTPS enrering in
the village Lotiabani falling in the pond due to which the villagers living in
poor and remote areas are suffering for a long time. It has not been solved,
but it is increasing day by day, there have been many problems viz
vegetables, drinking waters, fruits, ponds and wells roads clothes entering in
living rooms and body of the villagers through breathing. As a result The
villages are suffering irreparable health diseases day by day in their eyes and
also filling the pond at Nityanandapur and also breaking the side of pond and
mixed the cultivated land which destroying trees as well as
destroying the NH 60.

N

That the fly ash and gas of unit 7 and 8 are just beside the Latiabani village.

3. That due to carrying of dust coal and fly ash over the area of Latiabani bus
stop and NH60 is one of the taking risk of life.

4. Toxic and hygienic gas upcoming from the inside of factory in various places
including common road of Latiabani village and mixed in the mixed in the
water field and in air etc.

5. That the dust of black coals are entering our entering into the village from the
North side of Latiyaboni.

6. From the unit 7 and 8 of fly ash and dash e
Latiyaboni from the big machineries. '




7. Beside this the vehicles which are carrying ashes and coal dusts are smashed

in the wheels of trucks which are stored in both sides of NH60 ate a height of
2 feet to 4 feet for which in day light even the airs are filled with dusts and
makes the area dark. Due to which said area is not safe for walking of local
people and no water sprinkling are done over the road and which may cause
any accident at any point of time.

. That the heavy vehicles are not covered when it is carrying over the Dusts,
ashes and not maintaining any rules laid down by pollution control board.

. That the heavy vehicles are part over the two sides of NH 60 hapazadly which
result date mini accidents and loss of innocent life.

In such circumstances it is humbly prayed to take necessary steps to
save the lives of innocent people of the area and environment which has been
destroyed by the huge amount of sewage of dirty toxic ash and dust which is
mixed in the sky air as well as in green vegetables flowers fruits etc.

Thanking you

Yours faithfully,




Janoswartha O Paribesh Sachetonata Commitiee
Latiabani,Po~Gangajalghati,Dist.Bankura,West Bengal,Pin—722133

No.JOPS(S)/V/DVC-P/6/04
Date. MK March 2022

To

The Union Minister for Environment, Forest & Climate Change

New Delhi.

Ref:- Tetter No.(i) Q-16016/63/2017-CPA Dt May 2017,Govtof India, Ministry of
Environment,Forest& Climate Change(CP Division).Indira Paryavaran Bhawan, New Delhi {ii}
Dt 20t June "17(iii) D£.15% August’ 17 (iv) Dt. 06t Dec’ 2017 (V) Dt.22nd Dec’ 2017

Respected Sir,

Kindly refer to the communication mentioned above as Ref In this regard ,I am to refer to our
letters vide (i) No.A/P-AM/95/17/08 Dt.2rd May 2017 ddressed to vou (i) No.A/P-AM-17/224 dt. 19+ July
2017 addressed to The Member Secretary;-CPB,EAN,Dethi-32 (iii) No.A/P-AM-17/224 dt.21 st fuly 2017 (iv)
No.A/P-Secy(SM)/17/326 dt.11% Dec 17 {v} No.A/P-VP/17/667 dt.11% March 2618 and in reply of our
letters we had received the letters from yours ministry end as mentioned Ref( Xerox Copy
enclosed), Since 18-20 Yrs ,An unjust and illegal act against innocent villagers has been
happening day after day, and it is being ridiculed in the name of justice, because no
effective steps for permanent solution is noticed as villagian,long 18-20 years the matter
has been investigated and observing only, on the other hand, pollution continues to exploit
innocent villagers year after year, Be noted kindly Occasionally I hear who or what is comes
here that those who are coming to spot they are investigating officials or like that but sorry to
report that almost all time most of the said members come giving advance information /notice
(their) to DVC,MTPS (against whom to lodge a complaint), the problems arises due to flying ash of
ash pond & Coal dust of M/s Mejia Thermal Power Station {MTPS), a Unit of M/s Damodar Vailey
Corporation (DVC}, district of Bankura {(WB]) under Gangajalghati Police station.

Since in the year 2004, we had been reporting and requesting it to the various departments of
govtlike Bankura District Magistrate,BDO,Officer, G.Ghati Police Station, State Pollution Control
Departments including MTPS,DVC t take up the matter for its effective measure against serious &
dangerous pollution Which is fatally harmful to human beings and animals, some temporary

-

measures have been taken to resolve the issues, but the problem has returned to Previous after two
or four days in spite of , some steps hasbeen taken by Pollution Control Board including imposed
some fine against DVC but in reality is that far from being a solution to the problems of the village
and the villagers or the villages, the old problems of 18 years ago have now become more complex
and have increased.

“The ashes are flying like before whether it is winter summer-Drinking

L e L 4 s aan . S —— . .
water,vegetables,agriculture land,pond,cloths are getting agusmaldis, causing varisus
dre Larryingiwithout foliowing the

problems, most of the times the vehicles of fly ash transpopta 10
rules of Pollution Control Board which was laid down byég oHution Co
a‘ S D* -

No rules and
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No.JPSC/DVC& Nuvo/CPCB/06/R/2023
Dated.31st Jan2023.

To

The Hon’ble Chairman

Central Pollution Control Board
Paribesh Bhawan,East Arjun Nagar
Delhi-110032

Sub;- Request for“The Action Taken Report (ATR)” and necessary steps against Mejia
Thermal Power Station (DVC)’s havoc pollution (due to flying ash of ash pond,Coal
dust,CHP,crusher dust, Silos & the accumulated dusts of both sides of NH-60 due to heavy
vehicles uses for MTPS etc, Bankura,WB.

Ref;-Our earlier letter dated.14""Nov 2022 No.JOPSC/CPCB&CG/6R)22/2022 addressed to yvou.

Dear Sir,

Kindly refer our earlier letter dt.14t Nov’ 2022 vide no.shown as “ ref”. Regarding mentioned on the
above as “Sub”. In this connection, we have enclosed our previous correspondences as well as
MoEF &CC,Govt.of India,New Delhi-110003 of various dates and some photographs.

In addition to that we drawn for the same addressed to (enclosing relevant papers ,ministry’s
letters from various dates and photographs etc ) :- To

The Hon’ble Member Secretary,CPCB Delhi-10032 dt.14.11.22,(ii) 24.9.22(iii) 19.7.17

The Hon’ble Chairman :- WBPCB,Kolkata-700106 dt.09.11.22 ‘

The Hon’ble Member Secretary-WBPCB,Kolkata 700106 dt.09.11.22(ii) 24.9.22 (iii) 21.7.17

In this regard, GOVERNMENT OF INDIA,Ministry of Environment,Forest & Climate Change(CP
Division) ,Indira Paryavaran Bhawan,jorbag Road,New Delhi-110003 vide no.Q-16016/63/2017-
CPA,on date.(i) May 2017,(ii) 20 June’17(jii) 18t Augu’17(iv) 6% Dece’17 (v)221d Dec’17(vi) 22nd
July 2022 has been pleased to forwarded to you/Board the matter with a request to take necessary
action in the matter and the ACTION TAKEN REPORT(ATR)may be forwarded to Us ie “
Janoswartha O Paribesh Sachetonata Committee ” (copies enlco).

Sorry to report you till today (from 2017) neither the undersigned/our organization has received
~any reply /acknowledge nor any action/steps taken by the CPCB,Delhi or WBPCB,Kolkata or
3 MT%? DVC authorities,though after received the MoEF &CC(CP dfivision),govt.of India,New Delhi-
li;ﬁﬂ‘@;% we have drawn attention to you ,Hon’ble MS-CPCB,Delhi,Hon"ble Chairman & Honble MS-
‘ gﬁ, ol. Quoting the MoEF &CC(CP division),govt.of India,New Delhi-110003 letters & Ref (

enclo).

it
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necessary steps and ATR but we are surprisingly notice you are not responding/ignoring into the
matter at all.

I am enclosing the Xerox copy of the letters(i) addressed to the Officer In Charge, Gangajalghati
Police Station,G.Ghati,Bankura,Dt.29.01.2023(ii) dt.24.12.22.dt.17.5.22 dt.5.1.23 copied to The DM,
Bankura,The Supdt.of police,Bankura, The BDO,gangajalghati Block development office Amarkanan

(ii) Addressed to The Bankura District Magistrate Bankura,copy to The Supdt.of police Bankura
.The BDO,G.ghati, The Officer In Charge:-Gangajalghati Police station(iii) Addressed to Chief

Engineer of MTPS,DVC,Po-MTPS, Bankura copy to the Hon’ble Chairman-WBPCB,Kol, The District
Magistrate Bankura,The Supdt.of police Bankura . Further pl find enclosed some letters(Xerox copy)
sent to the ministry as well as other dignitary .

In this regard,] am enclosing also some photographs and videos of various spots affecting
seriously to the villagers and common people by MTPS and Cement factory Directly/ indirectly at
random for your knowledge,information and kind perusal Please.

In view of the above facts and figure, it is prayed before you kindly look into the matter seriously
with a judicious mind so that matter could be solved for ever immediately by your direct
interference/interact. -

With regards,

Enclo- As Stated above. Yours fLithquy,

TS il
Vice-president
Copy to:-

The Secretary-Ministry of Environment,Forest & Climate Change (CP Division)

Govt.of India,IP Bhawan,Jor Bagh Rd,Aliganj,New Delhi-110003. Kindly refer your Ministry’s Letter
No.Q-16016/63/2017-CPA dates. May 2017 (ii) 20* June 2017(iii) 18t Augu 2017(iv)06t Dec 2017
(v)22rd Dec 2017 (vi) 22nd July 2022 and a series of our Letters (Xerox copy enclo).

SECRETARY -
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© 2120823 S 06 BMm Gmail - Public compiaint received from Janoswartha O Paribesh Sachetonata Committee. Bankura West Bengal - reg.

%%@ 3 Manik Mondal <jpsc.clu2023@gmail.com

Public complaint received from Janoswartha O Paribesh Sachetonata Commiittee,
Bankura, West Bengal - reg.

2 messages

Power, CPCB <power.cpcb@gov.in> Tue, Feb 14, 2023 at 12:40 PA
To: ms@wbpcb.gov.in, RAJESH Kl IMAR <ms.wbpcb wb@bangla.gov.in>, ispcbwb@gmai.com

<sonu.singh@gov.in>, jpsc clu2023 <jpsc.clu2023@gmail.com>, Nazimuddin <hazim.cpcb@nic.in>, Gaurav Gehlot
<gehlot.cpcb@nic.in>, Durganand Jha <durganand.cpcb@nic.in>, Asif Hasan <asif.cpcb@supportgov.in>

Sir,

Please refer to MoEF&CC letter no. Q-16016/122/2022-CPA dated 22.07.2022 addressed to CPCB
and WBPCB on above subject and CPCB’s letters dated 16.08.2022 and 06.12.2022 forwarding to WBPCB
the public complaints dated 14.03.2022 and 14.09.2022 of ‘Janoswartha O Paribesh Sachetonata Committee’,
Bankura, West Bengal regarding pollution caused by M/s Mejia Thermal Power Station, DVC, Bankura,
West Bengal and M/s NUVOCO Cement Plant (Formerly LAFARGE Cement), and requesting WBPCB to
investigate and take appropriate action on the matter. The action taken report of WBPCB on the matter is
awaited.

Meanwhile, another grievance dated 31.01.2023 from ‘Janoswartha O Paribesh Sachetonata
Committee” has been received in CPCB, complaining about no action taken by the concerned authorities on
the earlier complaints and requesting action taken report in the matter (copy enclosed).

It is requested that the above matter may be get investigated at the earliest, action as deemed fit may be
taken and the action taken may be informed to the complainant under intimation to MoEF&CC and CPCB.

Yours faithfully,

(Nazimuddin)
Divisional Head, IPC-II

Copy. to:
1. Dr. Sonu Singh (Scientist E, CP Division), : For information.
Ministry of Environment, Forest and Climate
Change,
Jal Wing, Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj, New Delhi — 110 003 i
2. The Regional Director, : For informatior;%j

Central Pollution Control Board,
Southend Conclave, Block 502.

5th & 6th Floor, 1582, Rajdanga Main
Road, Kolkata - 700 107

Note: Complaint emails having multiple images and videos are attached. Videos couldn't bee seen due (o
having no access.

hnps,//mail.google,com/maiIIu/O/?ik=9fcb6c78ea&view:pt&search:all&permthid:threadff%3A 17577901 36850094853&sirnpl=msg—f%3A1 757790136
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~-—-—-—- Forwarded message ---------
From: Nazimuddin <nazim.cpcb@nic.in>
To: Gaurav Gehlot <gehlot.cpcb@gov.in>, "Power, CPCB" <power.cpcb@gov.in>
Cc:

Bcc:

Date: Wed, 1 Feb 2023 12:34:54 +0530 (IST)

Subject: Fwd: Request for Action Taken Report(ATR) and necessary steps against MejiaTPS,DVC Bankura,West beng

From: "Member Secretary CPCB" <mscb.cpchb@nic.in>

To: "Nazimuddin" <nazim.cpcb@nic.in>

Sent: Wednesday, February 1, 2023 10:44-03 AM

Subject: Fwd: Request for Action Taken Report(ATR) and necescary steps against MejiaTPS,DVC Bankura,West benc

t

3ETF FIEATEr &
From: "Chairman CPCB" <ccb.cpeh@nic in>
To: "Member Secretary CPCB" <MSCb.cpcb@nic.in>, "Public Complaints” <prc.cpcb@nic.in>

Sent: Wednesday, February 1, 2023 10:17:23 AM
Subject: Fwd: Request for Action Taken Report(ATR) and necessary steps against MejiaTPS,DVC Bankura.West beng

From: "jpsc clu2023" <jpsc.clu2023@gmail.com>

To: "Chairman CPCB" <ccb.cpcb@nic.in>

Sent: Tuesday, January 31, 2023 7:11:32 PM

Subject: Request for Action Taken Report(ATR) and necessary steps against MejiaTPS,DVC Bankura,West bengal

To
The Hon'ble Chairman-Central Pollution Control Board,

& IETTER CPCB DELHLpdf

- IMG20221119153404_BURST001_COVER jpg

i IMG-20220607-WA0002.jpg

& WhatsApp image 2022-11-16 at 18.40.28 (1).ipeg
-] WhatsApp Image 2022-11-16 at 18.40.29.jpeg

B whatsApp Image 2022-11-16 at 18.40.30.jpeg

& WhatsApp Image 2022-12-25 at 21.12.51 (1).jpeg
# WhatsApp Image 2022-12-25 at 21.12.51 jpeg

& WhatsApp Image 2022-12-25 at 21.12.52.jpeg

& WhatsApp Image 2022-12.25 at 21.12.53 (1).jpeg

hitps //magl.google,com/mail/u/O/’?ik=9fcb6c7Bea&vvew:pt&search:all&permthid=thread-f%3A1 7577901 36850094853&56mp|=msg-f%3A17577901 36
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Gmail - Public complaint received from Janoswartha O Paribesh Sachetonata Commitiee, Bankura, West Bengal - reg.

i WhatsApp Image 2022-12-25 at 21 -12.53.jpeg
] WhatsApp Image 2022-12-25 at 21.12.54 (1).jpeg
B WhatsApp Image 2022-12-25 at 21.12.54.jpeg
e WhatsApp Image 2022-12-26 at 10.17.18.jpeg
e WhatsApp Image 2022-12-26 at 10.17.19.jpeg
b WhatsApp Image 2023-01-11 at 10.15.57.jpeg
% WhatsApp Image 2023-01-11 at 10.15.58.jpeg
& WhatsApp Image 2023-01-11 at 10.16.01.jpeg
B WhatsApp Image 2023-01-21 at 11.53.36.jpeg
% WhatsApp Image 2023-01-29 at 18.38.38 (2).jpeg
& WhatsApp Image 2023-01-29 at 18.38.38.jpeg
% WhatsApp Image 2023-01-29 at 18.39.56.jpeg

e

% WhatsApp Image 2023-01-29 at 18.40.47 (1).jpeg

# WhatsApp Image 2023-01-29 at 18.40.47 jpeg
i WhatsApp Image 2023-01-29 at 18.42.22 (1).jpeg
B WhatsApp Image 2023-01-29 at 18.42.22 {2).jpeg

i WhatsApp Image 2023-01-29 at 18.44.48.jpeg

o]

& WhatsApp image 2023-01-29 at 18.45.33.jpeg
B WhatsApp Image 2023-01-29 at 18.48.1¢jpeg
& WhatsApp Image 2023-01-29 at 18.48.49.jpeg
% WhatsApp Image 2023-01-29 at 18.49.17 (1).jpeg
& WhatsApp image 2023-01-29 at.18.49.47 jpeg
B WhatsApp Image 2023-01-29 at 18.51.10 (1).jpeg
% WhatsApp image 2023-01-31 at 16.23.21 Jpeg
& WhatsApp image 2023-01-31 at 16.23.22 {1).jpeg

i WhatsApp Image 2023-01-31 at 16.23.22 (2).jpeg

& WhatsApp Image 2023-01-31 at 16.23.22 (3).jpeg
Delhi-110032
Respected Sir,
Kindly find enclosed our application dt.31.01.2023 vide No.JPSC/DVC & Nuvo/CPCB/06/R/2023 along with the Letter
No.Q-16016/63/2017/CPA ,Govt.of india,Ministry of Enviorment,Forest and Climate Change(CP Division) IPB,Jorbag

Road,ND-10003 and few some relevant papers and our previous correspondences | also attaching some photographs
and Videos in this regard for your kind perusal,knowledge and needful action at the earliest.

With regards.

yours faithfully

tu Mondai

Vice President

Janoswartha O Paribesh sachetonata Committee

hitps://mail. google.com/mail/u/0/?ik=9fcbBc78eadyi ew=pt&search=all&permthid=thread-f%3A1757 7901 368500948538&simpl=msg-f%3A17577901 36...
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&

3,916 PM

5 attachments

CPCB's letter dated 14-02-2022 to WBPCB regarding Public complaint received from Janoswartha O
‘:] Paribesh Sachetonata Committee, Bankura, West Bengal.pdf
396K

Fwd: Request for Action Taken Report(ATR) and necessary steps against MejiaTPS,DVC Bankura,West
bengai.eml

54K

1 Fwd: Videos of Pollution Of MTPS,DVC,Bankura WB.emi
— 14K

.._] Letter to MS CPCB Delhi.pdf
— 1433K

Fwd: Request for ATR and n/a against havoc pollution of Mejia Thermal Power Station,, a Unit of Damodar
valley Corporation under Gangajalghati PS,Bankura,WB.eml
1986K

Manik Mondal <jpsc.clu2023@gmail.com>

Tue, Feb 14, 2023 at 6:47 PM
To: subha27deep@gmail.com

~ uoted text hidden)
~-------—-- Forwarded message ----------
rom: Nazimuddin <nazim.cpcb@nic.in>

To: Gaurav Gehlot <gehlot.cpcb@gov.in>, "Power, CPCB" <power.cpch@gov.in>
Ce "

Bec:
Date: Wed, 1 Feb 2023 12:34:54 +0530 (I1ST)
Subject: Fwd: Request for Action Taken Report(ATR) and necessary steps against MejiaTPS, DVC Bankura, West bengal

From: "Member Secretary CPCB" <mscb.cpcb@nic.in>

To: "Nazimuddin" <nazim.cpcb@nic.in>

Sent: Wednesday, February 1, 2023 10:44:03 AM

Subject: Fwd: Request for Action Taken Report(ATR) and necessary steps against MejiaTPS,DVC Bankura,West bengal

HTaRAH HAATET &

From: "Chairman CPCB" <cch.cpch@nic.in>
3: "Member Secretary CPCB" <mscb.cpeb@nic.in>, "Public Compiaints" <prc.cpeb@nic.in>
‘Sent: Wednesday, February 1, 2023 10:17:23 AM
Subject: Fwd: Request for Action Taken Repori(ATR) and necessary steps against MejiaTPS,DVC Bankura,West bengal

From: "jpsc clu2023" <jpsc.clu2023@gmail.com>

To: "Chairman CPCB" <ccb.cpcb@nic.in>

Sent: Tuesday, January 31, 2023 7:11:32 PM

Subject: Request for Action Taken Report(ATR) and necessary steps against Mej%ét@%mﬂaﬁkg«g@,v\/est bengal
A O VARY

To r;’j i 0N ?&jf'ﬁ\i[‘ }\

The Hon'ble Chairman-Central Pollution Control Board, : a N\«

Ve V4
& IETTER CPCB DELHLpdf /8 "

& 1MG20221119153404_BURSTO001_COVER jpy

& 1MG-20220607-WA0002.jpy

nitns://mail.google.com/mail/u/0/7ik=9fcb6c7 8eadview=ptasearch=ali&permthid=thread-f%3A17
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L WhatsApp Image 2023-01-29 at 18.49.17 (1).jpeg
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2/28123, 9:18 PM Gmail - Public complaint received from Janoswartha O Paribesh Sachetonata Committee, Bankura, West Bengal - F_ ;

From: "Member Secretary CPCB" <mscb.cpcb@nic.in>
To: "Nazimuddin" <nazim.cpcb@nic.in>

Sent: Wednesday, February 1, 2023 10:44:03 AM
Subject: Fwd: Request for Action Taken Report(ATR) and necessary steps against MejiaTPS,DVC Bankura,West beng:

ITILYF FAETE 8|
From: "Chairman CPCB" <ccb.cpcb@nic.in>

To: "Member Secretary CPCB" <mscb.cpcb@nic.in>, "Public Complaints" <pre.cpcb@nic.in>
Sent: Wednesday, February 1, 2023 10:17:23 AM

Subject: Fwd: Request for Action Taken Report(ATR) and necessary steps against MejiaTPS,DVC Bankura,West beng

From: "jpsc clu2023" <jpsc.clu2023@gmail.com>

To: "Chairman CPCB" <ccb.cpcb@nic.in>

Sent: Tuesday, January 31, 2023 7:11:32 PM

Subject: Request for Action Taken Report(ATR) and necessary steps against MejiaTPS,DVC Bankura,West bengal

To
The Hon'ble Chairman-Central Pollution Control Board,

% IETTER CPCB DELHI.pdf
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i 1IMG-20220507-WA0002.jpg o
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Delhi-110032
Respected Sir,

Kindly find enclosed our appiication dt.31 -01.2023 vide No.JPSC/DVC & Muvo/CPCB/06/R/2023 along with the Letter
No0.Q-16016/63/2017/CPA ,Govt.of india,Ministry of Enviorment,Forest and Climate Change(CP Division) IPB,Jorbag
Road,ND-10003 and few some relevant papers and our previous correspondences.| also attaching some photographs

and Videos in this regard for your kind perusal knowledge and needful action at the earliest.
With regards.

yours faithfully

Itu Mondal

Vice President

Janoswartha O Paribesh sachetonata Committee

LATIABANl,PO+PS-GANGAJALGHATI,BANKURA,WEST BENGAL
Pin-722133

Email Id.jpsc.clu2023@gmail.com

& v -u.n{;&. b ,b: .
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———--- Forwarded message --w--m-....
From: Nazimuddin <nazim.cpcb@nic.in>

To: Gauray Gehlot <gehlot.cpcb@gov.in>, "Power, CPCR" <power,cpcb@gov.in>
Cc:

Bee:
Cate: Wed, 1 Feb 2023 12:36:17 +0530 (IST)

Subject: Fwg: Request for ATR and n/a against havoc poliution of Mejia Thermal Power Station,, a Unit of Damodar valley
Comoration under Gangajalghati PS,Bankura,WB

From: "Member Secretary CPCR" <MSCh.cpeb@nic.ins
To: "Nazimuddin® <nazzm.cpcb@nic.in>, “Public Complainis" <Pre.cpeb@nic. jns
Sent: Wednesday, February 1, 2023 9:46:58 AM

Subject: Fwg: Request for ATR and n/a against havog pollution of Mejia Thermal Power Station,,

a Unit of Damodar
valley Corporation under Gangajalghati PS,Bankura,WB .

From: "jpsc clu2023" <jpsc.clu2023@gmail.com>
To: "Member Secretary CpcCB" smscb.cpcb@nic.in>

Subject: Request for ATR and n/a against havoe Poilution of Mejia Thermaj Power Station

» @ Unit of Damodar valley
Corporation under Gangajalghati PS,Bankura,wg

To

The Hon'ble Member Secretary
CPCB,EastArjun nagar
delhi-110032

Respected Sir,
Kindly Find our application dt,31/1/23 vide no.JPSC/DVC&NUVO/CPCB/O7/R/2023 and the Ministry's(MoEF&CC,govt.of
‘ndia,New Delhi) letter No.Q--16016/63/201 7-CPA on various dates and some relevant Papers along with our a serious of
Qrrespondences. | also a few Photographs & videos for your information knowledge ang Necessary action which is
‘aying pending since 2017

~ith regards.

‘ours faithfully

Amar Kanta mondal

Secretary

-4noswartha Q Paribesh sachetonata Committee

<"«.T'IABANI,GANGAJALGHATI,Bankura,west Bénga’
nall Jd:~Jpsc,ch,;’z,O?E@gmaH.com

% Letter CPCR Chairman Delhi.pdf
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5/10/23. 8 11 PM Gmail - Request for Action Taken Report (ATR) & fiecessary steps against havoc Pollution of DVC' s Mejia thermal Plant & M/

{:7 ma §§ Manik Mondal <jpsc.clu2023@gmail.com>

Request for Action Taken Report (ATR) & necessary steps against havoc
Pollution of DVC' s Mejia thermal Plant & M/s Nuvoco Cement Plant(formerly
LAFARGE Cement) Bankura,WB

1 message

Manik Mondal <jpsc.clu2023@gmail.com> Sat, Apr 22, 2023 at 8:31 PM
To: ceb.cpcb@nic.in

Cc: power.cpcb@gov.in

Bee: sonu.singh@gov.in

Respected Sir,

Kindly refer to our email dated.31st January 2023 along with previous correspondences sent from our end and
received from Honble MoOEF&CC, New Delhi, a series of images and Videos, how this Thermal powers's the fiith
continues to exploit the toxic to locals and innocent villagers year after year. but sorry to inform you that till today we
are in dark about whether any action has been taken by the CPCB or WBPCB or Gov.till today. We strongly hope
and believe that you will surely look into the long pending matter once again seriously and direct the authorities as
well as yours officers to take necessary action in no time .

Enclosing the previous mail and its enclosures for your knowledge and information please.

Thanking you,

Yours faithfully

Manik Mondal

Secy-Janoswartha O Paribesh sachetonata Committee
Latiabani,Gangajalghati,

Bankura,West bengal

& Letter CPCB Chairman Delhi.pdf




5/1Q/23, 808 PM Gmail - Request for Action Taken Report(ATR) & necessary steps against havoc poliution of DVC's Mejia Thermal Plant & M/

(:*7 mMa § § Manik Mondal <jpsc.clu2023@gmail.com>

Request for Action Taken Report(ATR) & necessary steps against havoc pollution
of DVC's Mejia Thermal Plant & M/s Nuvoco cement Plant (formerly LAFARGE
Cent plant) Bankura,WB

1 message

Manik Mondal <jpsc.clu2023@gmail.com> Man, Apr 24, 2023 at 9:30 PM
To: chrmn.wbpcb-wb@bangla.gov.in

Cc: mscb.cpcb@nic.in

Bcc: ms.wbpchb-wb@bangla.gov.in

B Letter cPCB Chairman Delhi.pdf

Respected Sir,
Kindly refer our email d.31.01.2023 & 1st Feb 2023 along with previous correspondences sent from our end and
received from Hon'ble MoEF&CC, New delhi and CPCB's letters dated 16th Augu'22,6th Dec 2022 and these letters
are in in your table for a pretty long years .On last 31.1.23 and 1.2 2023 a multiple images and videos also sent along
with that mail to show as evidence and how this thermal power's filth continues to exploits the toxin to local and
innocent villagers/farmers years after year and added to this thermal power is the pollution of M/s Nuvoco Cement
Plant(Lafarge cement) but sorry to report it is seen that lack of proper and effective measures and its investigative
process is going on at a slower than a snail and we are in in the dark as to what that investigation or action is taken
by POllution Control Board or govt till today.20-22 years has been passed but matter is pending .
We once again draw your attention and do hope & believe that you and Pollution Control Board will surely look into
the matter and positive steps should be taken in a tight hands seriously for its effective action in order to reach a
permanent solution in no time.

Thanking You

Enlo;-as above

Yours faithfully

Manik Mondal

Secretary

Janoswartha O Paribesh Sachetonata Committee

LATIABANI,Gangajalghati,BANKURA(WB) j
Email-id;- jpsc.clu2023@gmail.com |

.:3 Letters WBPCB Kol.pdf
— 1494K
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5/24/23, 3:18 PM Gmail - Request for Action Taken Report(ATR) and necessary steps against MejiaTPS.DVC and M/s Nuvoco cement Bankur.

‘Z“; ma 1 Manik Mondal <jpsc.clu2023@gmail.com>

Request for Action Taken Report(ATR) and necessary steps against
MejiaTPS,DVC and M/s Nuvoco cement Bankura,West Bengal

1 message

Manik Mondal <jpsc.clu2023@gmail.com> Wed, May 24, 2023 at 9:17 PM
To: nazim.cpcb@nic.in

Sir,

Kindly refer your mail dt.14.2.2023 as well as our mails dt.31.1.2023 & 01.02.2023 respectively addressed to
the Hon'ble Chairman-CPCB,Delhi(ccb.cpcb@nic.in The hob'ble MS-CPCB Delhi(mscb.cpcb@nic.in) ,and The
Hon'ble Chairman & MS-WBPCB-Kolkata .There was maltipales images and videos and all correspondences made
by us and received from various offices,Ministry's as attachment in the mails

I would like to refer to your mail dt.14.02.2023 the contents was the mail"__Hon'ble MoEF&CC letter
no. 0O-16016/122/2022-CPA dated 22.07.2022 addressed to CPCB and WBPCB on above subject
and CPCB’s letters dated 16.08.2022 and 06.12.2022 forwarding to WBPCB the public complaints dated
14.03.2022 and 14.09.2022 of ‘Janoswartha O Paribesh Sachetonata Committee’, Bankura, West Bengal
regarding pollution caused by M/s Mejia Thermal Power Station, DVC. Bankura, West Bengal and M/s
NUVOCO Cement Plant (Formerly LAFARGE Cement), and requesting WBPCB to investigate and take
appropriate action on the matter. The action takén report of WBPCB on the matter is awaited."

"Meanwhile, another grievance dated 31.01.2023 from ‘Janoswartha O Paribesh Sachetonata

Committee’ has been received in CPCB, complaining about no action taken by the concerned authorities
on the earlier complaints and requesting action taken report in the matter (copy. enclosed).It is requested

that the above matter may be get investigated at the carliest, action as deemed fit may be taken and the
action taken may be informed to the complainant under intimation to MoEF&CC and CPCB."

We seen your mail 14.02.2023 which was sent to the respectives Pollution control Board and its offices and Today is
24th May 2023 on the other hand the matter is laying pending over one decade and more.Why this situation has
been going on year after year and matters laying pending on the respective and responsible chairs.Please investigate
and report that any action would be expected or Not..

Yours faithfully, .

Manik Mondal
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nEiabiani Pa. Bananialnhati Digt Bankira Weoet Benaal Pin.7221133

No.6F/TM/KEFM/15/2023
Dated.01/06/2023

Teo
The Hon'ble Union Minister for Environment, Forest & Climate Change
Gov. of India

Indira Paryavaran Bhawan, jor Bag Ba—
New Delhi-110003 b St
Sub;- Request for ACTION TAKEN REPORT(ATR) and hecessary steps
against Mejia Thermal Power Station(DVC)'s havoc Pollution (due to flying ash Pond,coal dust
CHP, Crusher dust,silos and M/s Nuvoco Cement factory & the accumulated dusts of both
sides of NH-60 due to heavy vehicles uses for MTPS,DVC,& Nuvoco Cement. BANKURA
Distt W8,
1.Ref:-Letter.No.(i) Q-16016/122/2022-cPA Dt.22/7/2022.4Q-16016/63/2017-CPA ,6ovt.

w of. India, Ministry of Environment, Forest& Climate Change(CP Division),Indira Paryavaran
Bhawan , New Delhi Dated. May 2017 (ii) Dt. 20™ June '17(iii) Dt.15" August’ 17(iv) Dt. 06™ Dec'
2017 (v) 22™ Dec' 2017

2.Ref:-Our letter No(s) No.A/P-AM/95/ 1?208 Dt.2™ May 2017 addressed to you (ii) No.A/P-AM-

17/224 dt.19°" J uly 2017 addressed to The Member Secr'etary:—CP<B,EAN,DeIhi-32 (iii) No.A/P-AM-
17/224 dt.21 July 2017(iv)No.A/P—Secy(SM)/l7/326df.11”‘bec'17(v)No.A/P-VP/17/ 667dt.11™
March 2018 (vi) Dt.Nov 09™ 2022 addressed to Chairman & MS of WBPCB-Kol copy to Dr.Sonu
Singh ,Scientiest “E“Govt.of India, MoEE&CC(CP Division) JB Rd,ND-03 and a few other Important
concerned departments (Copy enclo)(vii) Dt.14™ Nov 2022 addressed to Chairman & Member
Secretary-CPCB Paribesh Bhawan,EAN, DELHI-1100032 copy to Dr.Sonu Singh, Scientiest” E*
Govt.of India,MoEE&CC(CP Division) J.B.Rd,ND-03 and Hon'ble Minister for Public Grievances,
Govt.of India,Sardar pate! Bhawan New Delhi-110001.

Respected Sir,

Kindly refer to the above letters as mentioned Ref-14& 2.
Besides those this has also our reference our email attaching all correspondences made by us and
received from your Ministry and a Multiples Images and Videos dated 31 Jan'23 addressed to
Chairman & MS-CPCBDELHI-32 copy to Secy-MoEE&CC.Govt of IndiaNew Delhi (i) to the
Chairman & MS-WBPCB,Kol-06 dt.01°" Feb 2023 , copy to Secy-Govt.of india New Delhi.
After that not received any respond for the above letters and mails . again we mailed to The
Hon'ble Chairman«CPCB(({gb@f[@cb@n}}j}q) Delhi on April 22,2023 cc to-Power.cpcb @gov .in
(ii)f_%onunsirzqh@qov.m(b)DT.April 24 2023 to the Chairman—WBPCB(ghrrsm_wbpcb-wb@banqm gov.in)

cc Yo msco-whoch W basgie gov.in, ms.wbpch-wh&La: wgie.gov i AND on dated May 24™ 2023 to

) »\Ye received NOTHING answer even NOT A SINGLE acknowledgement from pollution
s either Kolkata or Delhi or Administrations/Offices(Distt.State or Block). Taking

T Lbe b

o *":moz;g,é;afly ! g‘ﬁ ainst stated mentioned matter i e this unlawful and undesirable facts and situation
) itihg/ the attention to concerned offices and responsible chairs attaching the all
and a lot of Images & Videos of havoc poliution and its tremendous bad effect
fhe whole area of MTPS,DVC and Nuvoco Cement factory's on Air, cloths, Kitchens,
nd drinking water pond, agriculture& non-agriculture land, greens, birds etc year

el I a8 -
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reflected about their role how the inhabitances in this areas and common people are being
neglected and deprived from 17-18 years . They are victims of injustice. We are democracy loving
general common people of India strongly believe, hope and frust to you and Our government will
look into the matter barefully as to why this is the matter is going on careless or ignoring manner
or less speed which is r;&o‘iéia than snail speed, year after year and concerned Offices are being
silent and inactive towards unlawful and illegal matters which is most unfortunate and undesirable
from top most responsible chairs.

However it is earnestly once again prayed before you kindly interfere into the matter seriously and
direct to concerned officials /Boards for its effective measure in order fo appropriate steps
without killing time more .

Kindly be noted Please :- All the Xerox copy of documents/enclosures (as stated above)and previous

correspondences made by us o you as well as Pollution controls Boards .administrations etc including multiples
Images and videos for havoc pollution of Mejia Thermal Power station DVC Bankura West Bengal, and M/s
Nuvoco Cement Factory( Former Lafarge cement ) Bankura West Bengal SENDING herewith in .

With Regards,

Yours faith{fully,
C e
(I. Majee)
Enclo;- Sr.Vice-President

Copy to ;- |'L Sfi\ml)”
1. The Hon'ble Minister for Public 6rivencesPersonnel,
Govt.of India,Samsad Marg New Delhi.

2. The Hon'ble Minister for Social Justice,

Govt.of India Shastri Bhawan New Delhi;-For information knowledge and perusal please and
it is earnestly appeal to your good self to interfere into the matter as because the matter
is laying pending more than one and half decade as pending and unsolved condition ,a serious
of correspondences has been made addressed to the concerned Pollution Control
Boards(Delhi and Kolkata) and respectable officials viz:-Dr.Sonu Singh Singh, Scientiest
“E" CP Division, MoEF&CC New Delhi (ii),Shri R.N.Pankaj Scientst"D",CP Division, MoEF&CC,
New Delhi (iii)Shri Ved Prakash Director,CP Division ‘MoEF&CC CP DivisionNew Delhi-3 all
are IP Bhawan,AligangNew Delhi-3 but no positive result came out, naturally we are
suffering and depriving despera‘rely‘wzfer day fer unlawful and illegal activities which is
unwanted and undesirable at all.It also kindly be noted that Villagesof LATIABANI(3500-
4000 inhabitants) more than 90-93 percent belonging to SC Community.

3.The District Magistrate Bankura for information and necessary action Pl.
-=31Jhe Supdt.of Police Bankura for information and necessary action pl.
i \7 4""7‘5 Jhe, BDO 6.Ghati, Amarkanan Bankura For information and necessary action Pl.
ficer-in-Charge G.Ghati Police Station G.ghatibankura for information and

& {IYMW( ;ﬁvﬂr,_jum ..9

(Amar Kumar Mondal) (Mamk Mona) e \(
Jt.Secretary Jt.secretary
Janoswartha O Paribesh Sachetonata Committee

dp B fou



By Email & Speed Post =~ i
IPC-IVTPP/PI-14/25/2021/ February 14, 2023

¥y
i,

The Member Secretary,

West Bengal Pollution Control Board,

Paribesh Bhavan, 10A, Block-L.A., Sector 1,
Bidhan Nagar, Kolkata - 700 106, West Bengal

Sub.: Public complaint received from Janoswartha O Paribesh Sachetonata Committée,
Bankura, West Bengal - reg,

Sir,

Paribesh Sachetonata Committee’, Bankura, West Bengal regarding pollution caused by M/s
Mejia Thermal Power Station, DVC, Bankura, West Bengal and M/s NUVOCO Cement Plant
(Formerly LAFARGE Cement), and requesting WBPCB to investigate and take appropriate
action on the matter. The action taken report of WBPCR on the matter is awaited.

Meanwhile, another grievance dated 31.01.2023 from ‘Janoswartha O Paribesh
Sachetonata Committee’ has been received in CPCB, complaining about no action taken by the
concerned autherities on the earljer complaints and requesting action taken report in the matter
(copy enclosed).

It is requested that the above malter may be get investigated at the earliest, action as
deemed fit may be taken and the action taken may be informed to the complainant under
intimation to MoEF&CC and CPCB.

Encl: as above Yours faithfully,
¥ Y ra
(Nazimuddin)
Divisional Head, IPC-II
Copy io:
1. Dr. Sonu Singh (Scientisi E, CP Division), . For information.

Ministry of Environment, Forest and Climate Charn?ge,
Jal Wing, Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj, New Delhi - 110 003

2. The Regional Direcior,
Central Pollution Control Board,
Scuthend Conclave, Block 502, .
5th & 6th Floor, 1582, Rajdanga Main
Road, Kolkata -- 760 107

... For information.

“—r

R ol



GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST &CLIMATE CHANGE

(CP Division)

*AA kA

3rd Floor, Jal Wing, Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj
New Delhi- 110003

' Dated: 22nd jyly, 2022
To . e

1. The Member Secretary
Central Pollution Control Board

Parivesh Bhawan, East Arjun Nagar
Delhi-110032

2. The Member Secretary
West Bengal Pollution Control Board
Paribesh Bhawan, 10A, Block-LA
Sector-il, Bidhannagar
Kolkata - 700 106

Subject: Grievance recelved from Shrl Amar Kanta Mondal, Secretary, Janoswartha
O Paribesh Sachetonata Committes, about pollution due to flying ash of ash pond
and coal dust of M/s Mejia Thermal Power Station (MTPS), a unit of M/s Damodar
Valley Corporation (DVC), Bankura, West Bengal: regarding

Sir,

Please find enclosed herewith lotter reference No. JOPS(S)YV/IDVC-PIB/04 dated
14.03.2022 received from Shri Amar Kanta Mondal, Secretary, Janoswartha O Paribesh
Sachetonata Committee, Latianbani, PO-Gangajalghali, Dist, Bankura, West Bengal -
722133 on the subject meniioned above. Prior to this grievance the Ministry has received
another grievance from Janaswartha O Sachetanata Committee on 2017 and same was
forwarded to you for necessary action (copy enclosed),

2. Itis requested to take necessary action in the matler and the Action Taken Report
(ATR) may be forwarded to Janos .,,.- Y Parbesh Sachetonata Committee, Bankura
directly, under intimation to this Minfistcy 3“”{/‘% AN

Yours faithfully,
Lol
/év/:'y\;‘»jx At /{

{Dr. Sonu Singh)
Scientist "t

Encl Asahove

N L
Copy to: Shri Amar Kanta Mo:“.ai;z\*{?;t;:\;u,t 2y, vanuswartha O Paribesh Sachetonata
Committee, Latianbani, PO-Gangajalghati, Bist™ Bankura, Wesl Bengal - 722133 - for
information please.

&

(‘\ (l / T b, “", LB



Government of West Bengal
Environment Department
Pranisampad Bhaban. 5" Floor, LB-2, Sector-1i1 Salt Lake, Kolkata-106.

No:- 2585/EN/IP-01/2022 Dated- 07.11.2023
From:  The Deputy Secretary
to the Govt. of West Bengal

To:-  The Member Secretary
West Bengal Pollution Control Board.
“Paribesh Bhawan™
10 A, LA-Block, Sector-111.
Kolkata - 700 06

Sub:- Request for Action Taken Report and necessary steps against M
pollution due to flying ash, cold dust, crusher dust etc.

Refl-  No. 1002-PAR(AR./PG)/O/‘#G-;'2/2023 (Pt-11) d

lejia Therinal Power Station (DVC’s) for creating havoc
ated 27.09.2023 of Deptt. of P&AR
Sir,

Apropos the reference on the cited subject, 1 am directed to send the
Mondal, Secretary, Janoswartha O Paribesh Sachetonata Commitiee, Latiabani

722133 as received from the Deputy Secretary, Depit. of P& AR Deptt., w
taking necessary actions towards the compiai

aforementioned complaint of Sri Manik
, P.O.- Gangajalghati, Dist- Bankura, Pin-
1 is self explanatory, for your kind perusal and
Station (DVC) .

ntagainst Mejia Thermal Powes

You are further, directed to furnish an Action

Taken Report 10 this Deptt. at an early date.

Yours faithfully,
Sd/-

Deputy Secretary
to the Govt. of West Bengal
Enclo: As stated

No:- 2585/1(3)-EN/IP-01/2022 Dated- 07.11.2023

Copy forwarded for information to §

(1) The Deputy Secretary, Deptt. of P&AR, Nabanna, Howrah, Pin-711102 w.rt. his letter No:- 1002-
PAR(AR/PGY/0O/4G-2/2023 (Pt-11) dated 27.09.2023

(2) The Section Officer, Deptt. of Administrg
Parliament Street. New Delhi- | 10001
(;)fSri Manik Mondal. Secretary. Janoswartha Q) P

Dist- Bankura, Pin- 727133 :

. . A n | 5
tive Reforms and Public Lrievances, Gol, 5" Floor, Sardar Patel Bhavan,

aribesh Sachetonata Committee. Latiabani, P.O.- Gangajalghati,

Depu@(ﬂa;y

to the Govt. of West Bengal
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3/1825, 6:09 PM GemCam_1742275404913 jpg — 42—

Lat: 23.4758177
Lon: 87.1985187
'Tentu!poha, West Bengal 722142, lndla

18/03/2025 10:53:20 am
€ © MahiOS GeoCam APP, © Google
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C-A  No. of 2025
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Vakalatnama on behalf of ...... Mf\“lk}b"l\ﬁ%‘bp\‘: ........ S o—— ssstensspensmasmasi Knows all

men be these presents that by this Vakalatnama I/We uppolnt the Advocates Pleaders noted below or any one

of them as my/our lawful Advocate or Advocates for_filrg the memorandum °"5?P°8’ or petition
: for enisring uppsarance

deposlting’ or Withdrawing any money In
‘matter corfnacl_ed therawith Tor preparing the Paper Book lq
petition ete. on mylour behaslf for flilng or taking back any documents for -
wilthdrawing sults or appeals or potitions with permlission lo Institute fresh sults, appeals, petitlon elc. for
signing and flling the petitions of compromlse In connectlon with tho sald matter and for taking coples of
paper from the Record and I/We furthsr say that any acl done by my/our sald Advocate or Advocales or by dény.
one of them after accepting this Vakalatnama, shall be consldered as my/our own true and lawful act,

In the above
matter for appearing and conducting and arguing the sams for
connectlon therewith, for mo'vinng the Court In any
the case and for putting In papers,

And UWe further heroby agree and undertake to pay the sald Advocals or Advocates his or thelr fees as

sellled and all others sums that may be necessary lo carry oul the requisition of the Court and otherwlse to

enable the sald Advocate or Advocates to conduct the case properly, faliing which the sald Advocate or Advocales

after nolice to me/us will be al liberty to withdraw from the further conduct of the case,

s —1th
IN WITENESS WHEREOF Iiw sign and execuls this vaKelatnoma, o 115 6 v....hlowserrrson, day of
RPRI).., 2025 o .

....................

NAME OF THE ADVOCATE

EH‘\ND‘P\F\ (’;’\)P'\‘H V\AV\AL,
AD\oenTE
BaR:.Assne Room No 5 . | |
Hianw Coort AT CALCUTTR
CHAMBER - (L, K.3 Roy Road,






DISTRICT-BANKURA

BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL, EASTERN ZONE
BENCH, KOLKATA, WEST BENGAL
Finance Centre, 3@ Floor, New Town
Under Section 18(1) reaci with Section 14
and 15 of the National Green Tribunal

Act, 2010
Original Application No. of 2025

IN THE MATTER OF: -
Manik Mandal

...Applicant.
-Versus-
Union of India & Ors.
...Respondents.
ORIGINAL APPLICATION

Chandra Gupta Kamal
Advocate
Bar Association, Room No. 5
High Court, Calcutta
Chamber: 8/1, K.S. Roy Road,
Kolkata — 700001.
Mobile: 7595831025
Email: cgkamal.10@gmail.com
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